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Hon'ble Smt, Lakshmi Suiaminathan, Plembar (O)

New Delhi this the 11th day bf 'March', l999',

.in the matter of

Bal Mukund Uaishnawi
S/o late Shri Gopi Nath,
R/0 1037, Sector-?,
Pushap Uihar, Wsu Delhi. .» Applicant

Reap on dents

(By Advocate Shri G.S. Chaman)

Versus

1. Union of India through
the Secretary, Deptt.of
Biote ch no logy,
Ministry of Science and
Technology, Govt.of India,
Block 2,7th floor, CGO
Complex, Neui Delhi-3

2. The Secretary, Deptt.of
Personnel and Training,
Ministry of Pexsbnnel,Public
Grievances and Pensions,
North Block, Central Sectt.,
Ne u De Ih i •

3. Comptroller and Auditor &neral
of India, Bahatiurshah Zafar Marg,
Neu Delhi.

(By Advocate- Shri Rajeev Bansal
for Respondents 1-2 )

(By Advocate Sh.M.K.Gupta for
Respondent No.3)

OR DC R (ORAL)

(Hon 'ble 5mt • Lakshmi Suaminthan, Member (J)

Shri MiK.Gupta, laarne d counsel for the Respondent No.3

has submitted a letter dated 11.3.99 from the Respondent No.3

informing the applicant that he has been posted to the

Accountant General office at Jammu, He has submitted that

by this letter, the prayer of the applicant has been granted

and the petition has become infructuous . Learned counsel for

the applicant states that he is satisfied uith this order

provided haV. is given TA and DA etc. in accordance uith lau/
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2. In view of the above submissions of the learned counsel for

the parties, and having noted the aforesaid contents of the letter
<,•

dated 11»3»99, this 0«A« is disposed of as having becore infructuous,

No order as to costs.
/

(Smt.Lakshmi Soaminathan)
Member (3)

£


